
 385  Bills  introduced  ASADHA  31,  1904  (SAKA)

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  constitution  of
 a  fund  for  the  benefit  of  the  farmers  and

 agricultural  workers.”

 The  motion  was  adopted.

 SHRI  ८८.  RAMAMURTHY:  ।  introduce
 the  Bill.

 CONSTITUTION  (AMENDMENT)  BILL*

 (Amendment  of  Articles  75  and  164)

 PROF.  MADHUਂ  DANDAVATE  (Raja-
 pur):  I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Constitution
 of  India,

 MR.  DEPUTY-SPEAKER:  Motion  mov-
 ed.

 “That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Constitution
 of  India”.

 जाता  ।  यंह  विधेयक  देवता  जी

 से  आया हा  |  उनका  मे  एक  बहत  अच्छा
 डमाकटा  सगझता  ह  ।  जनतंत्र दादी  *  मत

 ह,  आर  जा  उनका.  विधेयक  ही...  जिसके

 दवारा  अनुच्छेद  75.  164  मं  घशांघन

 करना  चाहत  ह,  जनता  की  जा  शक्ति  ही

 इसके  दूउ्रा  यह  संविधान  में  एसा  प्रावधान

 करना  चाहते  हँ  जिससे  जनता  जिनको

 1520  18-  15
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 जनता  ने  इन्दरा  जी  को  चुन  कर  के  संसद  मों
 भेजा.  ।  जनता  पाटी  ने  उरकांसमद संसद  सो

 rte.  DEPUTY-SPEAKER:  Please  be
 brief.  If  you  allow  the  introduction,  you
 can  mention  all  this  during  discussion.

 थी  हरीश  रावत
 :

 फिर  से  उनको  चुन

 कर  भेजा,  आर  जनता  को  मालूम  था.  कि

 वह  प्रधान  मंत्री  मंत्री  होंगी  ।  हमार  विपक्ष

 के  लागों  ने  भी  अपनी  पार्टी के  अध्यक्षों

 को  पेश  किया.  जनता  के  .सामने कि  अमुक

 व्यक्त  हमारा  प्रधान  मंत्री  होगा  ।  ता  जनता

 द  यह  बात  ्;  3  मों
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 प्रीत  प्री  श्रदधा  प्रकट  करते  हए,  प्रजा-

 तंत्र  में  जा  उनकी  आस्था  ह  उसको  मानते

 हाए,  उनसे  निवेदन  जनता  की
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 rare  भगवान  दौर)  हम  यहां  पर  न  रें,  ता  अच्छा  ह,  वापस

 रखा  ह  मंਂ  इसका  विराध करने  के  लिए...
 1  ललिता

 अच्छा  छ॑  । ं
 के

 उस  नेता  के  दुबारा  रखा  गया  ह  जिसको  अभी  PROF.  MADHU  DANDAVATE:  Sir,

 बाइइलैक्दान  मं  सार  दोश  मं  दुकानदार .
 ।  ar  rather  shocked  and  surprised  at

 ने  बन्द  दी  आर  एक  भी  प्रीति-
 the  speech  of  the  hon.  Member  who

 पार्टी
 tries  to  attribute  some  cheap  motives

 to  Members  of  Parliament  who  do

 गया  some  home  work  and  try  to  introduce  &.

 यह  लगता  कि  number  of  Bills,  For  his  information

 झ  8110.0  educaton,  I  am  tell  him  that  this

 नहीं
 come.  It  is  an  old  13111,  I  have  only
 tried  to  revive  it  and  there  is  nothing

 श्री  अटल  बिहारी  ढी  (नइ  नि डि मनति
 like  cheap  publicity  as  far  as  the  Bill

 is  concerned.  I  may  also  tell  him  for

 विरोध  कर  के  और  उनको  प्रतिदिन  द  xi  future  guidance  that  the  title  is

 हाँ  ।  only  “Constitution  (Amendment)  Bill,

 1982”,  and  if  he  has  not  opposed  the

 आचार्य  भगवान  दव  इसलिए  श्रीमती
 introducton  of  this  Bill,  the  country

 pa  bably  would  not  have  come  to
 इन्दिरा  गांधी  का,  जिनका  विश्वास  लोकतंत्र.

 44.4
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 5  know  at  all  that  a  Bill  was  moved  in
 उनके  व्यक्तित्व  सो  डर  कर  मझे  लगता...  115.0  Parliament,  a  Bill  through  which

 कि  लॉकतंत्र  के  विपरीत  जाने  का  टन  7e  are  actually  trying  to  limit  the

 एक  कदम  उठाया  हाँ.  ।  जिस  संविधान  life  or  the  term  of  the  Prime  Minister,

 कानन  के  माहिरों  ने  सांच  समय  कर  the  Central  Minister  and  others.
 But

 ह  उसके  परिवर्तन  करने  की  अक्ल  any
 age

 he
 द

 bent  upon
 eos  - ्

 ी
 city  to  this  and  we  cannot  help  it.

 आज  आ  रही  ह
 अब  दनका  he  himself  desires  that  our  Bill  should

 खुला  हा  ।  आर  जब
 सता

 म
 थे  तो  get  more  publicity,  though  such  a

 नहीं  सांचा  ।  जब  संविधान  मं  5  simple,  innocuous  Bill  has  been  placed

 का  विधान  ही,  जनता  की  अदालत  में  ५2016  the  House,  if  he  himself  goes

 फैसला  पलिया  जा  सकता  ह,  तो  or  attacking  it,  I  may  tell  him  that

 पर  यह  बात  खड़ी  कर  के,  मं  समझता
 xe

 ee
 to

 =

 the
 exact

 purpose,

 कि  सस्ती  पर् बाला सिटी  लेनो  को  अतिरिकत
 whic  e  does  not  want  to  serve.

 कछ
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 ;  ं  द

 ।  जनता  के  दवारा  चननी  :3  far  as  his  contention  is  concer-

 प्रतिनिधि  हमारी  प्रधानमंत्री  यहां  आइ,  ned,  he  says  that  the  framers  of  the
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 मेढकी  टोला  जब  इकट्ठा  हा  Constitution  had  framed  certain  consti-  ।

 east
 tutional  provisions  and  here  an  hon.

 जी  के

 थी  न
 Member  has  the  wisdom  to  come  for-

 यह  बाते
 कही  ward  with  a  new  amendment.  I  may

 सिदधात  आपस
 म्  नह।  मिलते  हा  remined  him  that  the  great  dynamic

 जातिवाद  leader,  Mrs.  Indira  Gandhi,  has  intro- के  को

 हरिजन  बाद  को  लेकर  चौधरी  चरण  सिसंह  duced  a  number  of  constitutional

 आर  जगजीवन  राम  एक  राज  में  सालने  amendments  knowing  fully  well  that
 म

 her  father  who  was  the  founding
 का  जे  प्रयास

 त
 ल  (

 का  जे  [प्रयास  कर  रह  थे  यह  असफल  नि  -
 o

 the
 Constitution,

 aid  nat

 द  4  इस  3  म  4  4  4

 allow  those  constitutional  amendments
 ।  (0  be  introduced.  Even  then,  she,  on  a

 number  of  occasions,  introduced  a

 गह  जनतंत्र  विरोधी  ही  ।  इसको  number  of  constitutional  amendment;

 is  not  the  first  time  that  the  Bill  has  .
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 even  before  the  Emergency  she  intro-
 duced  the  Twenty-fourth  Constitution

 (Amendment)  Bill  which  I  supported;

 we  did  not  cast  aspersions.  So,  o-

 mately,  in  a  democratic  life,  as  we  pro-
 ceed  further  with  more  and  more  ex-

 perience  we  find  that  certain  amend-
 ments  become  inevitable  and  that  is

 why  from  both  sides  of  the  House
 various  amendments  are  coming.  So,
 let  us  not  say  that  the  founding
 fathers  had  prepared  some  Constitu-

 tion,  that  was  the  last  word  on  the
 Constitution  and  no  further  amend-
 ment  is  to  be  brought,

 As  far  as  the  core  of  the  Amend-

 ment  Bill  is  concerned,  ।  (०४ |  1101;  refer
 to  any  one  individual.  Some  people
 feel  like  picking  up  the  cap  that  is
 thrown  out  and  putting  it  put  it  on
 their  head  thinking  that  cap  fits  them
 well,  I  neither  referred  to  Mrs,  Indira
 Gandhi,  nor  to  Pandit  Jawaharlal
 Nehru  nor  to  2.  Morarji  Desai,  nor
 to  any  propective  Prime  Minister  of
 India  at  all.  I  tried  to  institutionalise
 thet  problem  and  I  wanted  that  in  a
 democratic  polity,  if  the  same  indivi-
 dual  remains  at  the  apex  of  power  for
 a  longer  time,  it  is  likely  that  that  in-
 dividual  may  get  fossilised  in  conti-

 nuing  power,  there  might  be  staleness
 and  if  adequate  opportunities  are  to
 be  made  available  to  new  and  develop-
 ing  individuals,  it  is  a  better  conven-
 tion  to  see  that  for  more  than  ten
 years  nobody  continues  as  Prime
 Minister,  Not  only  आ  this  country,  but
 न  different  parts  of  the  world,  public
 opinion  has  brought  the  pressure  on
 the  rulers.  Even  in  a  country  like
 America  where  ag  number  ०८  reactio-
 nary  policies  are  followed,  the  rulers
 were  forced  to  adopt  a  particular
 question  by  the  pressure  of  public
 opinion,

 Sir,  I  will  only  read  the  last  para-
 graph  of  the  Statement  of  Objects
 and  Reasons  of  the  Bill.  It  states:

 *Published  in  Gazette  of  Imdia  Extraord
 22-77-1982.
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 “Even  in  the  United  States,  public
 opinion  forced  the  Congress  to  adopt  an

 amendment  limiting  the  holding  of  pre-
 sidential  office  by  any  one  person  to  two
 terms.  The  power  enjoyed  by  the  Presi-
 dent  under  the  American  Constitution
 and  the  Prime  Minister  and  Chief  Min-
 ister  under  our  own  Constitution  is  30

 great  that  it  tends  to  make  the  executive
 all  powerful  and  impervious  to  criti-

 cism.”

 Only  to  avoid  this  situation,  with  the  best
 of  objective  ।  have  brought  this  Bill  and
 it  will  not  be  applicable  only  to  Congress
 (I).  Nowhere  I  have  said  that  it  will  be

 applicable  during  those  periods  when  Con-

 gress  (I)  will  be  in  power.  No  matter

 whosoever  is  in  power  this  particular  pro-
 vision  of  the  Bill  will  be  applicable.  ।

 hope  rather  than  casting  aspersions  on  the

 intentions  of  the  Bill  at  the  very  introduc-
 tion  stage,  he  could  avail  of  the  opportu-

 nity  later  on.  They  could  register  opposi-
 tion  later  on  rather  than  violating  the
 usual  convention  that  as  far  as  possible  the

 Private  Bill  is  not  opposed  at  the  intro-
 duction  stage  even  by  those  who  oppose
 the  Bill.  Therefore,  ।  would  request  the

 two  hon.  Members  not  to  insist  on  oppos-
 ing  the  introduction  of  this  Bill.

 MR.  DEPUTY-SPEAKER:  The  question
 is:

 “That  leave  be  granted  to  introduce  a

 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted.

 PROF.  MADHU  DANDAVATE:  I

 introduce  the  Bill.

 CROP  INSURANCE  CORPORATION
 BILL*

 PROF.  MADHU  DANDAVATE

 (Rajapur):  I  beg  to  move  for  leave  to

 introduce  a  Bill  to  provide  for  the  estab-
 lishment  of  the  Crop  Insurance  Corpora-
 tion  for  the  purpose  of  undertaking  the

 business  of  crop  insurance  so  as  to  protect
 the  interest  of  farmers  from  loss  due  to
 unavoidable  causes.
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